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“Mechanical Division of Dandakarnya
-Project—this group comes under that
.category also—have already been serv-
«ed and these are going to expire on 31-
1-1980. May I ask the Minister at least
to revoke that order and those termi-
nation notices so that these unfortu-
nate employees are not thrown out of
employment till you have considered
the assurance given here.

SHRI VASANT SATHE: Actually by
-now, out of 43 employees. . ..

SHRI SAMAR MUKHERJEE: I am
not talking of workers of Mana Camp
only; I am talking of the emplovees of
Mechanical Division of Dandakarnya
Project.

SHRI VASANT SATHE: For that I
would need notice, I will examine that
and then say something,

As I was saying, out of 43, to whom
notices have bheen given, 32 employees,
including 28 employees and four
ad hoc doctorg are being given em-
ployment and absorption by the
Madhyg Pradesh Government. The
State is willing to absorb the remain-
ing 11 employeesz but the employees
have not expressed their willingness
so far. If they do so, all the 43
persong will get absorbed even be-
-fore the expiry of the notice period,

SHRI SAMAR MUKHERJEE: It is
expiring on 31st January. My request
is that you revcke these = orders and
vou take time so that they are not im-
mediately thrown out of employment.

SHRI VASANT SATHE: They will
not be thrown out of employment.
They are being absorbed as I told you.

SHRI SAMAR MUKHERJEE: A
memorandum has been sent to the Gov-
ernment.

SHRI VASANT SATHE: We will con-
sider it sympathetically.

I will examine it sympathetically.
You can take it.
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Financial aseistance to Bihar State
Electricity Beard for Rural Elec-
wilication

*24. SHRI N. E. HORO: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state:

(a) the total amount subsidised or
loaned by the Rural Electrification
Corporatiom, to the Bihar State Elec-
tricity Board for the purpose of rural
electrification in Tribal areas in Bihar
specially in  Chotanagpur  District:
and

(b) the progress so far achieved?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHR A. B. A, GHANI KHAN
CHAUDHURY): (a) and (b). A
statement is laid on the table of the
House. -

Statement

(a) Since ity inception in July,
1969 up to 31st December, 1979, the
Rural Electrification Corporation has
sanctioned 29 rural electrification
schemes in the tribal areas in Bihar
for a total loan assistance of Rs.
17.29 crores. The amount of loan
disbursed against the above schemes
ig Rs. 11.21 crores. Out of the above,
the amount of loan sanctioned for
rural electrification in Chotanagpur
Divison is Rs. 13.77 crores, the dis- |
bursement against which is Rs. 9.09
Crores.

{b) The Rural Electrification Pro-
jects financed by the Corporation are
phased for completion over a period
ranging up to five years from com-
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mencement. The loan is released in
instalments on the basis of the phas-
ing of the construction schedule
and the progress achieved. Up to
the end of June, 1979, 594 villages
had been electrified and 218 pump-
sets energised in the tribal areas in

Bihar through the schemes financed

by the Corporation. These include
electrification of 493 villages and
energisation of 194 pumpsets in the
Chotanagpur Division.

SHRI N. E. HORO: The statement
shows that there has been a very
slow progress of rural electrification
in tripal areas. The funds which the
Bihar State Electricity Board has

received from REC have been only’

Rs. 13.77 crores. It seems to me that
the entire money has not been uti-
lized. I would like to know from
the Minister as to what may be the
reasons for such a slow progress of
rural electrification.

SHRI A. B. AA GHANI KHAN
CHAUDHURI: REC normally gives
funds to the State Electricity Boards;
and it is the function of these Boards
to utilize the money in a proper
way. Money is not given at a time.
It is given in a phased way; and the
job has to be done by the Boards.
In this particular case, the Boards
are with the State Governments. I
cannot answer about the slowness at
the progress; but with regard to the
money, I can say that they have
given a lot of money; and that
should have been utilized.

SHRI N. E. HORO: I wanted to
know the reasons. You have not been
able to give the reasons.

SHRI A. B. A. GHANI KHAN:
CHAUDHURY. REC gives the
money. If you have got any question

to be put about REC, I am here to”~

reply to you; but about what the
Bihar State Electricity Board has
done, 1 cannot answer, because it is
a State subject.

SHRI N. E. HORO: You have
given the money. You have to follow
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it up. When you are financing, you
should also ensure that the money is-
spent properly.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: That check is there.
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SHRI A. B. AL GHANI KHAN
CHAUDHURI: REC has so far sanc-
tioned 21 schemes in the Chotanag-
pur division till 31-3-1979. The loan
sanctioned totals Rs. 13.77 crores.
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MR. SPEAKER: You have to give-
notice,

SHRI RAMAVATAR SHASTRI:
What is the total number of villages?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I want notice.

MR. SPEAKER: The
Hour is over.

(Interruptions)

Question

RE. S. N. Q. No. 1

SHRI JYOTIRMOY BOSU: I am
on a point of order under rule 54
and rule 388. I have given a notice
to suspend the Short Notice Ques-
tion. (Interruptions)

MR. SPEAKER: I have given my
ruling. I have informed you.
(Interruptions)

SHRI RAM JETHMALANI: First
of all, let us lodge a protest. Every
time, somebody gets up from here.
There are ten people who get up
from there and create trouble.

(Interruptions)

MR. SPEAKER: Short Notice-
Question.

(Interruptions)
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MR. SPEAKER: It is not your job.

It is my job. Please sit down. Please

take your seat.
(Interruptions)

SHRI JYOTIRMOY BOSU: Rule
54, Sir.
(Interruptions)

MR. SPEAKER: I want to listen
to certain rules if any Member re-
fers to them.

(Interruptions)

MR. SPEAKER: Order, order. Mr.
Shastri please sit down.
(Interruptions)

MR. SPEAKER: That you have not
to decide I have to decide it.
(Interruptions)

MR. SPEAKER: Please sit down.
This is my job to do it. I will do it.
(Interruptions)

MR, SPEAKER: Mr. Kama] Nath,
please sit down. This is my job to
«do it. T will do it.

(Interruptions)

MR. SPEAKER: Mr. Shastri, will
you please sit down?

(Interruptions)

MR. SPEAKER: Mr.
please sit down.
(Interruptions)

SHRI JYOTIRMOY BOSU: Rule
54 clearly states: “A question relat-
ing to a matter of public importance
may be nsked with notice shorter
than ten clear days....”

MR. SPEAKER: I have allowed it
after a full consideration. I have
gone through it. I have already done
it.

Faleiro,

(Interruptions)

MR, SPEAKER: Smt.
Sahi.

SMT. KRISHNA SAHI: SNQ. No.
1 (Interruptions)

MR. SPEAKER: I have gone
through it perfectly well. You can
aomme %0 my chamber. I will satisfy

Krishna
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vou., Shrimati Xrishna Sahi-—Short
Notice Question.

SHRI.. GEORGE FERNANDES:
There is rule 41. 41(2) says: “The
right to ask a question....”

(Interruptions)

MR. SPEAKER: It is my job, not _
yours.

SHRI GEORGE FERNANDES:
There is rule 41. Then you see sub-
rule- 9 and then sub-rule 22. I will
read sub-rule 9.

(Interruptions)

MR. SPEAKER: This is not pro- .
per. He is on a point of order. I,
am listening to him. Please take
your seat.

(Interruptions)

MR. SPEAKER: How are you to
decide about it?

SHRI GEORGE FERNANDES:
I shall read sub-rule 9. It says: “It
shall not reflect on the character or
conduct of any person whose conduct
can only be challenged on a sub-,
stantive motion.” Sub-rule 22 says:
“It shall not ordinarily ask about
matter pending before any statutory
tribunal or statutory authority per-
forming any judicial or quasi-judicial
functions or any commission or
court of enquiry appointed to en-
quire into, or investigate, any mat-
ter but may refer to matters con-
cerned with procedure or subject
or stage of enquiry, ete.....” Now, if
you go through this question, this
question says “Whether it is a fact
that Government had set up special’
courty to harass their political oppo-
nents.”

(Interruptions)

MR. SPEAKER: Your objection is
over-ruled.

SHRI GEORGE FERNANDES:
Does the ‘Government propose to
abolish the special courts?
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MR. SPEAKER: I have over-rul-
ed your objection.

SHRI GEORGE FERNANDES:
Wlether Government proposes to
abolish the special courts in keep-
ing with the sentiments expressed
in the voice raised by the masses?

MR. SPEAKER: Shrimati Kiishna
Sakhi.
(Interruptions)
SHRI GEORGE FERNANDES:
What is your ruling on the point?

MR. SPEAKER: I have taken into
consideration all the rules and al-
lowed this question to be put.

(Interruptions)
MR. SPEAKER: Do not record.
(Interruptions) **

MR. SPEAKER: You can come to
my chamber and discugg it Nothing
‘more,

(Interruptions)

MR. SPEAKER: Shrimati Krishna
Sahi.

(Interruptions)
MR. SPEAKER: I have given my
Tuling. I 'have over-ruled it. You

cannot question why I have over-
tuled. I have over-ruled that ob-

jection. That is all. Shrimati ersh-

na Sahi.. [
mwd‘t FoOt @Y ;T FEAAT WA
qEar 1

(Interruptions)

MR. SPEAKER: Order please,
Shrimati Krishna Sahi is on her legs.
(Interruptions)

MR. SPEAKER: Yes, Minister may
vlease reply.
fafe, =ara Wiy wrqdt w!hm (dme
frawiee): =& g v
SHRI JYOTIRMOY BOSU: =**
(Interruptions)

MR. SPEAKER: This is your opi-
nion, Mr. Bosu.
(Interruptions)
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MR. SPEAKER: There is no ques-
tion -of party. You are casting asper-
sions on the Chair. It is not oroper.

SHRI P, VENKATASUBBAIAH:
He is casting aspersions on the im-
partiality of the Speaker. I will re-
quest you to remove it from the re-
cords. '

MR. SPEAKER: Yes, this is ex-
punged.

You are casting aspersions on the
Chair, Mr. Bosu.

SHRI JYOTIRMOY BOSU: I never
do that. T am a victim of that.

(Interruptions)

SHRI JYOTIRMOY BOSU: Iamon
a point of order under Rule 41, sub-
rule (ix). :

MR. SPEAKER: I have read that
too. I have also gone through that
rule. Rule 41, I have got it here.

(Interruptions)

SHRI P. SHIV SHANKAR : I am
on my legs.
(Interruptions)

SHRI JYOTIRMOY BOSU: Who
told you that I cast aspersions on you?
Who told you that? (Interruptions)
1 assure you, I never do that.

(Interruptions)

MR. SPEAKER: Please take your
seat now.

(Interruptions)

MR: SPEAKER: I have heard. I
have completely given my thought.
1 have read it. I have gone through
it.

SHRI RAM JETHMALANI: If you
tell me that you have considered it,

*Not recorded.

s*Expunged as ordered by the Chair.
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I will accept your word for it. But
have you considered Rule 41(2)
(xviii)? Have you applied your mind
that- the Minister i; not officially
concerned with the setting up of the
special courts? How can he answer
this question? Kindly at least listen
to the Opposition. Thereafter you

make up your mind in any way you
like.

(Interruptions)

SHRI RAM JETHMALANIS He is
talking of (xi). I am talking of
something else. Please see (Xviii)
and tell me.

(Interruptions)

MR. SPEAKER:
through it.

I have gone

(Interruptions)

SHR] JYOTIRMOY BOSU: Prof.
Ranga you do not get in to it.

MR. SPEAKER: 1 have gone
through it.

SHRI RAM JETHMALANTI: ‘It
shall not relate to a matter with
which a Minister is not officially
connected’.

Now, was this Minister officially
concerned with the passing of a
statute called the Speacial Courts
Act? The Special Courts Act was
passed by Parliament, by both
Houses of Parliament. How was he
concerned with the setting up of the
Special Courts and he is not quali-
fied for that question.

(Interruptions)

MR. SPEAKER: Will you please
take your seats? I may tell the hon.
Members that I have decided every-
thing after a careful study and I will
ask any Member, if he has got any
objection, to come to my chamber
and discuss it later on. Now, Mr.
Shiv Shanker.

(Interruptions)
SHRI GEORGE FERNANDES:
If you say that Members....
(Interruptions)
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MR. SPEAKER: If you come to
me, I will discuss. I have said that.

SHRI GEORGE FERNANDES :
My submission is that the question
may be postponed and he may be
called to your chamber.

(Interruptions)

MR. SPEAKER: I have allowed
it after full consideration and study.
I am not going to disallow it. Now
Mr. Shiv Shanker. (Interruptions).
If you want to ask a Supplementary,
you can have it and you can exploit
the situation and take full advan-
tage of it. You can do so.

(Interruptions)

st wEe fag{y wda : weger wEEw, AR
wot ag g i g g S wrafe g

MR. SPEAKER: If any Member
has any objection, he can discuss. It
has already been discussed in my
chamber. I have done it. It is my
ruling that I have gllowed it. (In-
terruptions). The Speaker is on his
legs, everybody takes his seat. Hon.
Members, I will again explain it..
If there is any difficulty or any diffe-
rence of opinion any time, it can be
thrashed out, but not like this, in this

way. (Interruptions). That is some-
thing. :

SHRI ATAL BEHAR] VAJPAYEE:
It should be kept pending.

(Interruptions)

MR. SPEAKER: Let me explair
this. For this question which I have
allowed after full consideration and
full study, T am not going to defer it.
He has to answer this question and
you can put the Supplementaries on
it,_ in my view. Now, Mr. 8hiv
Shanker.

(Interruptions)

MR. SPEAKER: Mr. Bosu, don't
interrupt now. I have ruled on it.





